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DELHI LELGISLALTIVE ASSEMBLY

BULLETIN PART I:

(BRIEF RECORD OF PROCEEDINGS)

WEDNESDAY, MARCH 29, 2000 / CHAITRA 09, 1922 (SAKA)

2.00 PM

3.00 PM

1,04 pM

No: 29

QUESTIONS

STARRED : Starred Questions 81 to 83 and 85
to 87 and . supplementarles thereto were orally
asked and answers given.

Replies to Starred Question 84 and 88 to 100
were laid on the Table of the House.

Unstarred : Replies to Unstarred Questions
260 to 341 (except Question No.291) were laid
ona the Table of the House.

Shri Nand Kishore Garg raised the question of
issuance of whip by the Congress Party to its
members wherein the candidates contesting
election to Financial Committees have been
asked to withdraw their names. This, the
members felt, was breach of privilege of
Legislators. The Chair ruled that it was
purely an internal matter of the party and he
or the House has nothing to do with it.

As regards the status of Shri Ram 8ingh
Netaji, the Chair ruled that as per the
Assembly records, . he was an independent
member. == '

SPECIAL. MENTION

The foliowing. members raised issues under
Rule 287 ==

1. Shri Sushil Choudhary

2. Dr. Harshvardhan

3. ShHri Mohan Singh Bisht
4. Shri Shadi Ram

5. Shri Veer Singh

6. Shri Ram Singh Netaji

7. Shri Sahab Singh Chauhan

\8. Shri Harsharan Singh Balli

(Minister of Health intervened)

Contd. s vids—
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4, 3.20 PM MOTION :Shri Motilal Bokolia moved
_following Motion :-

" That this House agrees to the
Third Report of the Committee on the
Welfare of SC/ST and Other Backward
Classes presented to the House on
28.3,2000"%., :

The Motion was put to vote and
adopted. '

5. 3.21 PM LEGISLATIVE PROPOSAL

CONSIDERATION AND PASSING OF BILL :

Dr. Narendra Nath, Minister of
Education moved that 'The Delhi
Ancient and Historical Monuments and
Archaeological Sites and Remains
Bill, 2000°* be taken into
consideration.

The - following members participated
in the debate :-

1. Dr. Harsh Vardhan
2. Shri Shoaib Igbal
3. Shri Radhey Shyam Khanna
4. Smt. Kiran Walia
5. Shri Shadi Ram
6. Shri Matin Ahmed
7. Shri Ramakant Goswami
8. Shri Harsharan Singh Balli
9. ." »1 Kanwar Karan Singh
10. Shri Haroon Yusuf
11. Shri Shish Pal
12. Shri Amrish Singh Gautam

Clause by Clause consideration was taken up.
Clause 2 to 45 were put to vote and passed.

Clause 1, Preamble and Short Title was
put to vote and passed.

Br. Narendra Nath Minister of
Education moved that the Bill be passed.

The Bill was put to vote and passed.
6l - 3.52 PM TEA BREAK

7 4.30 PM House re-assembled.

8. 4-3Yfm, Further discussion on the Statement
of Estimated Receipts and
Expenditure of the Govt. of NCT of
Delhi for the year 2000-2001. The
following members participated in
the discussion :-

l. Shri Roop Chand
Contd...3/-
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2. Shri Shadi Ram

3. Shri Harsharan Singh Balli
4. Smt. Anjali Rai

5. Smt. Kiran Walia

6. Shri Sahab Singh Chouhan
7. Shri Charan Singh Kandera

9. 5.57 PM (House adjourned for Thursday, 30th
March 2000 till 2.00 PM).

S.K. SHARMA
SECRETARY

Delhi :

Date : 29th March, 2000.
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